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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Interlocutory Application No. 207/2025 WZ
In
Appeal No.138/2025

Alchemist Asset Reconstruction
CompanyLtd ... Complainant
Vs

Goa Coastal Zone Management

Authority & Anr. L Respondents
INDEX
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2. Copy of Deed of Sale dated
21/06/1995 Exhibit-A. 20-5)

3. Copy of House tax receipt B
Exhibit-B. 24,

4. Copy of Form I & XIV and survey
plan of survey no. 101/4 of village (5%~ 55
Agonda Exhibit C- Colly.
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5. Copy of permissions dated .
06/01/2020 Exhibit-D. 56~ o

6. Copy of letter dated 09/10/2024
along with payment of receipt 66~ €\
Exhibit-E.

p Copy of Provisional NOC dated 4o
20/02/2018 Exhibit-F

8. Copy of license dated 28/01/2021
and 17/12/2022 Exhibit-G- |63 -FH
Colly.

9. Copy of certificate  dated
26/12/2022 Exhibit-H. T

@’//\_oﬂ
Date: 25 /08/2025 /

Place: Pune Adv. for Respondent no. 2
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/g\?' EFORE THE HON’BLE NATIONAL GREEN

\\ " TRIBUNAL WESTERN ZONE BENCH, PUNE

Interlocutory Application No. 207/2025
WZ
In
Appeal No.138/2025

Alchemist Asset Reconstruction
CompanyIltd .. Complainant

Vs

Goa Coastal Zone Management
Authority & Anr. ... Respondents

AFFIDAVIT IN REPLY OF THE RESPONDENT
No. 2 TO APPLICATION FOR CONDONATION
OF DELAY

I, Shoumiresh Parth C. Naik Desai, age 35 years,
Indian National, businessman, R/o Flat No. D-406,
Ruby Residency, Chaudi, Canacona, South-Goa,
403702, Respondent no. 2 herein, do hereby solemnly

affirm on oath as under: -

7 1
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1. I'say that the application for condonation of delay is not

maintainable. Further the applicant has no right to

challenge the permission of extension dated Va
A G

09/10/2024  without challenging the original //C 2 B

permission dated 6/1/2020. t‘

2. The application is bad for non-joinder of necessary

party as the owners of the property are not impleaded in
the application who have given permission to this
respondent to start the activities by obtaining the
permissions. It is submitted that the property under
survey no. 101/4 of village Agonda does not belong to
the applicant. The said property belongs to Dr
Chandrakant Hari Gaunkar and his wife who has
carried out mutation and their name is recorded in
survey records. The said property was purchased by Dr
Chandrakant Hari Gaunkar and his wife by Sale Deed
dated 21/06/1995. This respondent with the permission

Dr Chandrakant Hari Gaunkar and his wife applied for
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permission and the permissions dated 06/01/2020 was
granted. Hence the application is bad for non-joinder of

the owners of the property.

.1say that the original permission 6/ 1/2020 has not been
challenged by the applicant irom year 2C20 till now for
period more than 5 years. Therefore, the extension to
the said permission dated 06/01/2020 by order dated
09/10/2024 cannot be independently challenged
without challenging the original approval/permission
dated 06/01/2020. Therefore, the appeal filed along
with an application for condonation of delay itself is not
maintainable and on these grounds alone the

application has to be rejected.

.1 say that the applicant cannot be considered as an
aggrieved person since the applicant is neither owner or
possession of the property. Hence the appeal as well as

" application for condonation of delay is mnot

N




752

maintainable.

5.1 say that the applicant has supressed the correct facts
and made a false claim in the application. The correct

facts are as under: -

6. I say that, there exist a landed property known as
“VALE BAILEM THIKAN” having area admeasuring
about 1950 sq. mts in ward Val of Village Panchayat of
Agonda Taluka Canacona which is not registered in
Land registration office but enrolled under Matriz no.
65 and initially belonging to Nagarsenkar family from

Canacona.
7.1 say that the said property is situated at Agonda beach

the landlords were using the said property for

conducting tourism business during tourist season.

///%Q
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8. I say that by Deed of Sale dated 21/06/1995 which is
registered in the office of Sub Registrar of Canacona
under Registration no. 135 at pages 1 to 30 of Book I
Volume 66 dated 06/07/1995, Dr. Chandrakant Hari
Gaonkar purchased the said property and continued to

do tourism business in the said property. (The copy of

Deed of sale is enclosed herewith and marked at

Exhibit-A).

9. The Respondent submits that, at the time of purchase of
the said property there was a residential structure exists
in the said property bearing H.No.397/1 and the same
stands registered in the name of Smt. Meghana
Chandrakant Desai the sister of the Purchaser DR.
Chandrakant Hari Gaonkar and house tax is been paid
regularly. (The copy of the House Tax enclosed herewith

at Exhibit-B)

— &

>
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I say that, after execution of Deed of Sale the purchaser
has mutated the survey records of survey no. 101/4 of
Village Agonda, Taluka Canacona and at present the
name of the purchaser’s i.e. Dr. Chandrakant Hari
Gaonkar and his wife Madhavi Chandrakant Gaonkar
stands recorded in the occupants column. (The copy of
Form I & XIV and survey plan of survey no. 101/4 of

villager Agonda, Taluka Canacona are enclosed

" herewith and marked at Exhibit C- Colly).

11.

I say that, I had approached the owners and shown his
willingness to continue the seasonal business during
tourist seasons in the said property and therefore the
purchasers/owners permitted me to continue the
business in the name of M/s. Ramsons Resort after

obtaining permissions from the competent authorities.

12.1 say that, based on the permission granted by the land

owners vide application dated 25/09/2017 addressed to

4

e R
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Member Secretary GCZMA sought

permissions/approvals of temporary huts in the

property.

13.1 say that, after verifying the documents the GCZMA

vide permissions dated 06/01/2020 allowed to

undertake the erections of temporary huts in the said
property on the terms and conditions incorporated in
the permission. (The copy of permissions dated
06/01/2020 is produced herewith and marked at

Exhibit-D).

14.1 say that, the validity of permissions was for 5 years
from the date of issue, considering the same, the

permission was valid up to 2025.

15. I say that, as the validity of permission was to expire in
January 2025, hence an application dated 01/10/2024

was made for extension of the validity of the permission

—




756

for 2 years and GCZMA vide letter dated 09/10/2024
has granted permissions thereby extending the validity

of the permissions till 06/01/2027. The copy of letter

dated 09/10/2024 along with payment of receipt :

enclosed herewith and marked at Exhibit-E). i .1-" ‘
16.1 say that, the Village Panchayat of Agonda vide W’ 7x:«-,5

Provisional NOC dated 20/02/2018 allowed me to have w':(fﬁ

the seasonal business by issuing license for erecting 12
huts and 1 Shop. (The copy said permission is enclosed

herewith and marked at Exhibit-F).

17. 1 say that, based on the permission granted by the
Member Secretary GCZMA the Village Panchayat of
Agonda granted license dated 28/01/2021 and
17/12/2022 to erect the Huts and Shack in the said
property the copy of license is produced herewith and

marked at Exhibit-G-Colly).
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18. I say that, based on the permissions granted by GCZMA,

the Goa State Pollution Control Board vide letter dated

29/11/2017 granted consent to establish the business in

?§\ the said property and the said consent is valid up to 5

years and I extension has been applied.

'5/ | 19. I say that, as the activities is related to Tourism, it is
registered  with Department of Tourism and the

certificate 26/12/2022 is produced herewith and

marked at Exhibit-H). I say that based on the

permissions the activities were conducted from the year

2020 till 2025 and the applicant was aware of the same

but no steps were taken disputing the ownership as well

as the permission granted by the authorities.

Considering these facts the application is liable to be

rejected.

20.As regards to contentions of applicant in para 1 of the

application that the applicant is affected party and has

7
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got the notice of the proceeding or order passed by
respondent no. 1 was given to the applicant, it is
submitted that the application cannot be considered as
affected party or aggrieved party. The applicant is not
the owner of the property under survey no.101/4 of
village Agonda. It is submitted that in the deed of the
applicant he said property is not included and in the
complaint of the applicant this survey number is not
mentioned as owned by the applicant. There is no
complaint in respect of survey no.101/4 of village

Agonda by the applicant which is clear from the records.

With reference to paragraph 2 of the application, it is
denied that there is an inadvertent/minuscule and a
minimum delay of 4 days in filling the appeal within the
period of limitation under section 16(g) of the National
Green Tribunal Act, 2010, being computed from the
date of effective communication of the impugned

permission. It is submitted that the original permission

U
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is dated 06/01/2020 and the same is extended by order
dated 09/10/2024. It is denied that there is 4 days delay
only. It is submitted that the extended permission is
granted under order dated 09/10/2024 to original
permission dated 06/ 01/2020. Therefore, the

limitation shall start from dated 06/01/2020 and not

from 22/04/2025 as alleged by the applicant. The
interpretation and reliance placed by the applicant on
orders of the Hon’ble Tribunal is not applicable in the
present case. The contention of the applicant that the
applicant took all reasonable time to file appeal within
the statutory period and there is inadvertent delay due
to technical reasons beyond the applicant’s control and
the delay is only 4 days from the date of communication

is specifically denied.

22, As regards to para 3 of the application, the respondent
do not admit the contention of the applicant. It is

submitted that the applicant has misrepresented the

Y s
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facts before this Hon’ble Tribunal.

23. With reference to para 4 of the application, it is denied
that the applicant is entitled to file appeal being a person
aggrieved as required under section 16(g) of the
National Green tribunal Act, 2010. The applicant has no

connection whatsoever is respect of the property under

survey no. 101/4 of village Agonda. The applicant has
not challenged the sale deed of 21/6/1995 as well as
mutation carried out by the owners and the permission
dated 06/01/2020 granted by respondent no. 1. The
activities are conducted for about five years from initial
permission dt. 6/01/2020 and applicant cannot plead
ignorance about the activities conducted in the property
and challenge only the order of extension without
challenging original permission order dt. 06/01/2020.

Therefore, the contentions of applicant are false.

24. With reference to para 5 of the application, it is denied

12
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that permission dated 09/10/2024 issued by
respondent no. 1 was never put in public domain. The
contention in this para is specifically denied. It is
submitted that extension is for original permission dt
06/01/2020 and the applicant is not entitled to make
grievance about the extension without challenging the

original permission order dt, 06/01/2020.

With reference to para 6 of the application, it is denied
that the applicant had no prior occasion to gain
knowledge about the permission. Itis submitted that the
after obtaining the permission order dt. 06/01/2020 the
activities were conducted in the property for five years
and applicant had never claimed the ownership of the
property till date. It is denied that the permission came
to the notice of the applicant on 20/03/2025 for the first
time. It is denied that the limitation period for filing
appeal began to run in favour of the applicant from

20/03/2025.

e

13

1%
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26.With reference to para 7 of the application, the same
related to provision of law. However, it is submitted that
the dated 20/03/2025 cannot be considered as the

communication as contended by the applicant.

27. With reference to para 8,9 and 10 of the application, it
is denied that the period of limitation is to be considered
from 20/03/2025. It is denied that the applicant is an
aggrieved person. The contention in this this para is not
correct and judgment referred by the applicant is not
applicable in the facts and circumstances of the present
case. It is denied that applicant has made sufficient

cause.

28.With reference to para 11 of the application it is denied
that the permissions dated 09/10/2024 was required to
be served on the applicant. It is denied that the said
permissions were not published. It is denied that there

is an illegal construction by this respondent.
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9. With reference to para 12 of the application it is denied
that there is non-compliance of statutory rights to

communicate the order.

30. With reference to para 13 and 14 of the application, the

said submissions are related to judgment and however

the principals are not applicable in the present case.

31. With reference to para 15 of the application, it is denied
that there is non-compliance of requirement of law or

any provisions/direction by respondent no. 1.

32. With reference to paragraph 16 and 17 of the application
the allegations are made against the respondent no. 1

without any basis.

33. With reference to paragraph 18 of the application, it is
denied that applicant became aware of the existence of

the permission only on 20/03/2025 when he filed reply

15
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of show cause notice dated 17/01/2025. It is submitted
that there was permission order dt. 06/01/2020 under
which activities were conducted and the applicant has

supressed these facts. It is denied that the delay is only

4 days. It is denied that the applicant has explained the (,’f /-

delay. \!\

34. With reference to paragraph 19 of the application, the
contentions of the applicant are denied. I say that the

applicant is not owner of the property under survey no.

101/4.

35.With reference to paragraph 20, 21 and 22 of the
application, it is submitted that the PIL WP no. 36/2025
(F) has been filed by one of the person Aman Gupta from
Noida, Uttar Pradesh who is not from the locality or
from the stat of Goa and as per inquiry it is revealed that
said petitioner is /or was working or related to the

appellant. The applicant sought intervention in the said

—"
16
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PIL and the proceedings are sought to be initiated
through the Hon’ble High Court. It is denied that
respondent no. 1 could not have granted permission for
commercial operation after 2017 considering the report
of carrying capacity of beaches of Goa and providing

shacks and other temporary structures in private

property. It is denied that the applicant came to know
about the permission on 23/03/2024. It is submitted
that this respondent is conducting activities from the
year 2020 based on permission dated 06/01/2020 and
all these years the applicant has not bothered to verify
the records of the respondent no. 1 or file any

proceedings against this respondent or the owners of

the property.

36. With reference to paragraph 23 of the application, it is
denied that the delay is only 4 days in filing appeal as
alleged. The contentions in paragraph 23, 24 and 25 are

in the nature of legal submissions. However, the

—"

17
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applicant denies the contentions in the application as

the same are not applicable in the present case.

37. With reference to paragraph 28 to 30 of the application
it is denied that balance of convenience is in favour of
the applicant. It is denied that no prejudice will be

caused to the respondent if the application is allowed. It

is denied that any irreparable loss, harm and injury will
cause to the applicant if the application is not allowed.
It is submitted that the respondent’s through owner of
the property Dr Chandrakant Hari Gaunkar and his
wife is in occupation of the property under survey no.
101/4 of village Agonda. The applicant is trying to
circumvent the legal procedure. If the applicant has any
right in the property, then applicant has to approach the
Civil Court and the applicant cannot use the authorities
or this Hon’ble Tribunal to égitate about the ownership
and civil rights. It is denied that the delay has occurred
by inadvertence and is bonafide and it has to be

//?’L |

S

18
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condoned. It is denied that the application has to be

allowed.

38.1t is submitted that the applicant has not made out any
case to condone the delay. The applicant cannot be
aggrieved person and therefore the application is liable

to be rejected.

39.1 say that the content of paragraph 5 to 20 are based on
my records and knowledge and contents of paragraph 1
to 4, 21 to 38 are based on records and legal submissions

which I believe to be true.

Solemnly affirmed at Canacona ﬁ?{%ﬂ

On this 25t day of August, 2025 Deponent
pAodheos (wdnoy FA68 5615 FF68
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Form No.4
{See Rule 13 and rule 20 (iv)}
RECEIPT
Receipt Book No. ‘éq Receipt No. ﬁ /i g
The Village Panchayat of -

Received with thanks from ﬁ\f\&g\’u\ﬂ C N« ‘3650&-—" "7({ ° \&Mb A.—OJVT

Peelon B | ;
Rupees ( ) 00 ),-/ = 28] 1’)\45’\
on account of_A-XG\A 5.8 (%"9*/?( ol \f\MH ’AQ} / _}/;"/ /("\

1 o= it
Date o511 12.5 ym 2 o2 Y ~23
Reference to cash entry
Book ®/

Signatu d DeSJgnatlon of

Page No.

Issumg Offcer L

\" gt

x
CAfgCnN4g »uh

vespeipt whlch shall be in dup?cate for use with Carbon paper,
nﬁer_and _Jfkecelpt number shall be machine numbered on

Instruction Covering the use of form 4 : - ;

(a) Each Receipt book shall have serial numbérr;h dea
shail have a serial number within the book. | bool%
each recelpt whether Original or duplicate .

{b) The seai of the Panchavat shalil be affi xed to
The Carbon copy shall be retained and the Orig

I‘:",Recetpt b fO‘}e‘lt is issued.
l,ﬁsméd vl
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FORM I & XIV 100015387302
Date:  28/07/2022 AT 999
Page 1of 2
Taluka CANACONA Survey No. 101
AT LEECEY
Village Agonda Sub Div. No. 4
T R e
Name of the Field Vale bailem Thikan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STRIUT &1 (. <. =T, #1.)
Dry Crop Garden . ' Total Cultivable Area
Rice Khajan Ker Morad .
IERPE] IR N THIT R &F
T RElSG) Eixy qRE
0000.00.00 0000.19.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.19.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATfA% &= (3. 3<. =T H1.)
Pot-Kharab  TIe @0« Remarks <1
Class (a) Class (b) Total Un-Cultivable Area Grand Total
I (3) = () THOT AT T TFH
0000.00.00 0000.00.00 0000.00.00 0000.19.50
Assessment: o (g0 Foro oo 0.00 Predial oo 000 Rent Rs. 0.00
ST T T =
P.No. Name of the Occupant Khata No. Mutation No. Remarks ST
Foolq T A1 EIGKERS HTET 7
1| Chandrakant Hari Gaonkar 238
2 | Madhavi Chandrakant Gaonkar 238
S.No. | Name of the Tenant & i Khata No. | Mutation No. | Remarks
T qaC HTER T 8T
1 Nil
Other Rights < 8% Mutation No. Remarks
Name of Person holding rights and nature of rights: PR A FEal
=TT T A0 HLOM-ATS 77T F g5 THT
Nil
Details of Cropped Area fiamaTeiier s=m=T arqefier
' Year | Name of the Mode |Season IName Irmigated Unirrigated |Land not Available for Source of |Remarks
-t Cultivator a HEHE bf Crop AT S Cultivation STRwm s lrlrlggtlon P
- .. Nature Area &= Riwi=
i RO REIEEIE] HoasSaMis  [HaAssaMs | HaAs.SaMs | orfy
il poaw o d foawad [ 3. . <. 6.
Nil 1 |

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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FORN; I & XIV 100015387302
Date:  28/07/2022 AT 97 98
Page 2of 2
Taluka CANACONA Survey No. 101
Tt EEERS
Village Agonda Sub Div. No. 4
Name of the Field Vale bailem Thikan Tenure
T A ERIREOL

The record is computer generated on 28/07/2022 at 12:14:00PM as per Online Reference Number - 100015387302. This

record is valid without any signature as per Government of Goa Notification No. 26/13/2016-RD/8639 dated 13/09/2021.
The latest copy of this record can be seen/verified for authenticity on the DSLR website hitps://egov.goa.nic.in/dsir

Assistan
Ca
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Plan Showing plots situated at
Village : AGONDA

Taluka : CANACONA
Survey No./Subdivision No. : 101/4.
Scale :1:2000

SURVEY No.101

\-. \‘\\

Generated By : ;
On : 14-09-2017.
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GOA COASTAL ZONE MANAGEMENT AUTHORITY

1 Clo Department of Science, Technology & Environment, (Govt. of Goa)
1" Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
WWW.CZIna. goa.gov.in

Ref. No. GCZMA/S/Shack-Hut-Cott-Tent/ 1519 [ & b | 2035 " Dated: © ¢/01 /2020

" To,.
/Mf. Shoumiresh Parth C. Najk Desal,
“Kindlem, Agonda,

Canacona-Goa.

Sub: Permission/Approval for erection of temporary huts in the property bearing Survey
No. 101/4 of Agonda Village, Canacona Taluka in terms of CRZ Notification, 2011 as
amended. '

Ref: 1. Your application no. nil dated 25/09/2017.
2. CRZ Notification, 2011 as amended from time to time.

With reference to you'r'application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (herein after referred to as ‘the GCZMA’, in
short) has examined your proposal in its 218™ GCZMA Meeting held on 18/12/2019 in
accordance with the provisions of the clause 8 (v) (3) (iii) of CRZ Notification 2011 (as
amended from time to time) for CRZ of .Goa issued by the Ministry of Environment, Forests &
Climate Change, Government of India. Accordingly, after detailed deliberation and discussion,
the authority decided to grant approval for erection of temporary huts for a total built up area of
111.63 sq.mtrs made of wood and /or natural/biodegradable material only in the property
bearing Sy. No. 101/4 of Agonda Village, Canacona Taluka, Goa subject to the conditions as
specified in the Beach Carrying Capacity Report and further compliance of following
conditions:- _

1. The provisions of the CRZ Notification 2011, (as amended), should be strictly adhered to
by you. No activity in contravention to the provisions of the ‘CRZ Notifications shall be
carried out. N

2. The applicant shall take all requisite environmental safeguard to ensure that there would not
be any environmental degradation in this area.

3. The traditional access, right of way, easement shall not be blocked by the applicant.

4, The proposed temporary seasonal structure should be made of wooden materia.l and as per
the recommendation of Beach Carrying Capacity report. No cement / concrete should be
used for flooring. No structure of permanent nature shall be erected/constructed.

5 In the event of any change in the project profile, a fresh reference shall be made to the
GCZMA. " |

6. The GCZMA may stipulate any additional conditions subsequently if deemed necessary, for
environmental protection which shall be complied with.

7' The office of the GCZMA reserves the right to revoke this recommendation / clearance

without prior intimation of non compliance of any one or more of the aforestated

~

conditions.

-1-




15,

10.

13.

14.

16.

‘ o 804 <3

You are required to obtain all the requisite permissions / licences / NOC etc from the

competent Authorities before actual operation of the said temporary structure/ enabling

activities. This NOC is issued without prejudice to any other permission as required under
the law including that of ownership of the property, property dispute, easement rights, court
case etc. As such, prior to the erection and operation of the aforementioned ‘temporary
seasonal structures, it will be incumbent upon the applicant to*';btafin all the requisite -
permission / NOC / licences etc from the Authorities / Departments for any other authority
as required under the law including from the local authority, Goa- Sta‘te Pollution Control
Board, Revenue Authority, Department of Tourism, etc.

Regular site inspectio_ns shall be carried by the team comprises of the Expert Members of
the GCZMA and or other Authorities / Departments to ensure compliance of aforestated
condition. In case of any non compliance of the terms and conditions stipulated above, the
action as deemed fit including that of demolition of structure, disconnection of Power /
Water supply will be taken,

The said structures should be one meter above the ground on stilts of wooden poles

wherever possible. However the ground clearance should not be more than 1.5 m,

1. The applicant will not transfer by any mode his premises to any other person.
12,

This permission stands automatically revoked in case of any illegal/unlawful/immoral acts
done by the applica.nt/proponent and or agent, lawful power of attorney holder , authorized
person, any person acting for on behalf of the applicant/proponent in the said structures.
Further this approval also shall stand automatically revoked in case of any, standing order of
court of law/tribunal, arbitrator, quasi-Judicial authority etc. in force and suppressed by the
applicant/proponent or otherwise.

All temporary structures shall maintain a standard buffer of a minimum of 3 m from
adjacent huts/tents/cottages.

Appropriate use.of renewable energy such as solar and wind enetgy to be used wherever
possible.

Potable water requirement for domestic and tourist population has to be made available.
The quality of water to be supplied should meet the national standard. Measures like rain

water harvesting should also be encouraged to have access to clean and potable water,




B N 4. 805 S5

* 17. Separate bins for different types of solid wastes( source segregation of solid wastes
biodegradable and non bio-degradable) shall be ‘provided by the operator. It will be the
responsibility of the plot owner to dispose the waste generated from_ their plots to the
respecﬁve bins. The Municipality/Village Panchayat or the contractor appointed by the
Department of Tourism, as the case may be, shall collect waste from time to time and hand -
over the non- biodegradabie waste to the Goa Waste Management Corporation. Solid waste
to be transported to the solid Waste Management Facility at’ Calangute by the Village
Panchayats in North Goa whereas in South Goa it will be responsibility of the
owner/authorized representative to dispose the same by composting/biogas plant or to
transport to the piggeries for the biodegradable waste.”

18. In case the property on which these structures are permitted to be erected has several title
holders any dispute/objection to this permission by any such title holder/holders, this
permission shall stand revoked. This permission would be withdrawn in case an objection
from owners regarding lease s filed before GCZMA. No hearing in the matter shall be
allowed.

19-The validity of this permission. 1 for 5 years from the date of issue or period of lease
whichever is -earlier. This permission should abide by the Notification dated 3" May 2017
S.0 1393(E) issued by Ministry.of Environment, Forests and Climate Change.

20. The applicant has to pay annual fee of Rs. 10000/~ for shack and Rs. 10000/~ for huts to
GCZMA at the beginning of the tourist season month of October every year during the
validity of this NOC. The fee may be revised by GCZMA.

21. All the structures shall be of ground floor in nature.

22. For private plots abutting the beach, a minimum set back of 3 mits from the survey
boundary shall be kept by the applicant.

23. You should not barricade the proposed site.

24. In case of lease, the permission is conditional on the period of lease only and on the consent
of the land owner. '

25. All the other conditions as mentioned in Beach Carrying Capacity report w.rt. FAR,
construction material, spacing between huts, consent to establish from SPCB etc. shall have
to be followed by the applicant.

26. This p.ermission is liable to be revoked, if it is found, at any stage, that the application
contained false information / wrong plans / calculations / documents / misleading or false

information, etc. or documents not submitted as called for in this application.

27. The applicant shall submit a revised plan for an area not exceeding 111.63 sq.mirs. within
/7

three weeks from date of receipt of this permission to the Authority.




- -4- 54

28. Any appeal against this provisional permission shall lje with the Hon’ble National Green
g Tribunal, if preferred within 30 days. as prescribed under section 16 of the National Green
Tribunal Act, 2010,

Yours /‘E‘{iﬂy’u[ Iy,

Tolde
Al
(I oh}mson kB% j/f Fernandes)

Meml(er S(}cretary (GCZMA)

TEIN

Encl: As above

Copy to: .

1. P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim. ... for
kind information.

2. The Chairman, District Level Committee, (South Goa) Collectorate building,
Margao-Goa .... for kind information,

3. The Director, Department of Tourism, Government of Goa, Patto Panaji Goa.... for
information and necessary action.

4. The Member Secretary, Goa State Pollution Control Board, Saligao, Goa....... for
information and necessary action. _

5. The Commissioner of Commercial Taxes, Vikrikar Bldg. M.G. Road, Panaji-
Goa.... for information and necessary action.

6. The Dy. Collector & SDO, (Canacona), Canacona Goa.... for information

7. The Secretary, Village Panchayat of Agonda, Canacona Taluka ....for information and
necessary action,

3. S.A to upload on website,

"

B e OO e e s
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GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department Environment (Govt. of Goa)
4 floor, Dempo Tower, Patto Plaza,
Panaji Goa-403 001
Website: www.czma.goa.gov.in

Ref. No. GCZMA/S/Shack-Hut-Cott-Tent/17-18/66/21 40 Date: ©9/10/2024

To,

M. Shoumiresh Parth C. Naik Desai,
R/o. Kindlem,
Agonda, Canacona-Goa

Sub: Permission /Approval of Extension for erection of temporary huts in the property
bearing Sy. No. 101/4 of Agonda Village, Canacona Taluka in terms of CRZ
Notification, 2011 as amended.

Ref: 1) This Office Letter No. GCZMA/S/Shack-Hut-Cott-Tent/ 17-18/66/2085 dated

06/01/2020
2) Your request Letter dated 01/10/2024

Sir,

With reference to your letter dated 01/10/2024 on the subject mentioned above, with a
request for Extension of Permission /Apprloval for erection of temporary huts in the
property bearing Sy. No. 101/4 of Agonda Village, Canacona Taluka. |

Accordingly, this is to inform you that validity of Extension for erection of temporary
huts in the property bearing Sy. No. 101/4 of Agonda Village, Canacona Taluka in terms of
CRZ Notification, 2011 as amended from time to time referred at Sr.No. (1) above is hereby
extended from 06/01/2025 to 06/01/2027 with the same term and conditions mentioned in
our Approval letter dated 06/01/2020 and as per O.M dated 6" March 2018 issued by the
Ministry of Environment, Forest and Climate Change (MOEF&CC), New-Delhi.

This is for your kind information.

Yours faithfully,

(Johnson B¢ F ei;;andes)
Member Secretary (GCZMA)
Copy to: -

7/

1. P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat,
Porvorim.....for kind information.

2. The Chairman, District Level Committee, (South Goa) Collectorate building,
Margao-Goa .... for kind information.

3. The Director, Department of Tourism, Government of Goa, Patto Panaji
Goa.... for information and necessary action.

4. The Member Secretary, Goa State Pollution Control Board, Saligao-Goa

e for information and necessary action.

5. The Commissioner ef Commercial Taxes, Vikrikar Bldg. M.G. Road, Panaji-
Goa.... for information and neccssary action.

6. The Dy. Collector & SDO, (Canacona), Canacona-Goa. ... for information

7. The Secretary, Village Panchayat of Agonda, Canacona -Taluka ....for
information and necessary action.
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" No. 520 RECEIPT
; 1sio

) Receivedfrom__g]A.Qb\Miy’QAL\ \’)CULJL\ C. Naiklz&oezjai

 with letter NO.__dondlo - Uba - '

dated Ulq lO) 20 &4 the sum of ¢ &iﬁ%[ &
Rupées {WUA_E{’TM TL&UAMW HMMTMQ?;@A&]
cheque/by Bank draft on account of Sc }'DLC@JD/V-L- 1‘6‘06@ in
payment of [NOL @/é" @Elwﬁd\o ﬁw Nno- 0,/‘/

% hd,ax, Canaons. /@& P81 5| -:C(&T [#6,
éé[ 10 dt—03]i0]2024 - '
4 zzjzbéf UPL 1D ~ 428487320584

RNVIRONMENT
WA ":r,
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Ph. No. : 2647357

‘,,‘g;:;&?& OFFICE OF THE VILLAGE PANCHAYAT

Agonda Canacona - S. Goa

- SUTBT = Il | |
Het, No. : VPAICAN/ &017' m [0 1 Date: Q—O /)L[)'lé/&

PROVISIONAL NO OBJECTION CERTIFICATE

Ref;- Your application dated - 13/10/2017 for erection of seasonal temporary 12 huts & 1
shop for the year 2017-18

With reference to your application dated 13/10/2017, for erection of temporary 12 huts
in the property under survey no. 101/4 have paid an amount of Rs.20 000/
processing fees and Rs.5,000/- as deposit towards erection of seasonal Temporary huts in
the above property situated at Vall Agonda Canacona Goa. Your application has been
for processing with following conditions.

1. The amount paid towards security deposit shall be adjusted against license fees at
the time of proceeding permission/license for Goa Coastal Zone Management
authority.

2. In case you failed to produce license/permission from Goa Coastal Zone
management before 31% may 2018, the amount deposited towards security
deposited vide receipt No- 430/80 dated 4/10/2017 shall be forfeited to Panchayat -
fund & Provisional No Objection Certificate stands cancelled.

3. Applicant shall submit NOC/permission from Health Department, Fire &
Emergency Services and permission from Goa Coastal Zone management authority
before commencement of work.

4. The Panchayat has no objection to give temporary electrical and water supply to
the requirement of the Department during the period of 31" May 2018.

| shall not be treated as license-to erect the temporary 12 huts & 1 shop without
approval of Goa Coastal Zone maYage ent Authority.

To,
Shri Shoumirsh Parth Naik Desai
r/o Agonda Canacona
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Ref.N: -VPA/CAN)i'bi@ zﬁ/ 2020-2 | [&o 4 Date:- ?/%/lz \wl
| e |
Read: 1. Appl catlon dtd. 14/12/2020 in warded under No. - 876 Dtd:- Jirdede
14/12/2020 | e
2. Geneha tecelpt No. 03/13 dtd —28/01/2021 R
3. Genera’l feceipt deposited NO -=-----=--- : , aE
Underték‘mg ofithe application dated 08/12/2020 | X

i .'[1:‘3,--' LICENCE
: , _

; ;0 e BE THE VILLAGE PANCHAYAT )

Seasonal Ilcense is-hereby granted to Shri Shoumirsh Parth Naik Desal r/o Klndlem,f@ af

J InstaII/Erept Seasonal/Temporary- 9 huts at Vall Agonda as per the Sketch submn:’teo, in
; f
|

Survey No 1@1/4 of the Revenue Village of Agonda ,
B FEY | e,

This Seasonal Llcense is subject of the following condition = L

! ‘ Ea - T'Ai

1 The Provmons of the CRZ Notification 2011, as amended, should be strictly adhe d to
by: yom No acth|ty in contravention to the provisions of the CRZ Notlflcatlo S be
carrled out

2 The prbject proponent/Apphcant shall ensure that during the errectlon of éh) rary
seasonbl striictures, no sand dunes, if any, shall be altered under anyfcn’cu mstan f . An
adequqte setback of at least 3 meters shall be maintained between then dune ‘hi:,_e and
base of the shack & huts. The sand dune, if any, on the site should not be disrcuri?:)ed in

3. l r of

re, so
that v getatlon can rejuvenate itself in space and time. The Mangnoves lf airiy, on|the
site shoulci not be disturbed in any way. P K |

4. Na grobnd water shall be tapped at the proposed site. B

5. The apblloant shall take al requisite environmental safeguard to ensure th'at” Iwould
not be. bnyl environment degradation in this area. i I

6. The traditional access, right of way, easement shall not be1 blb Yy |the
appllca!nt/prOJect proponent. ;;

7. The perect proponent/appllcant should not exceed the d|men5|ons of the borary
season J,structure/huts as approved. I g

8. The pro pqsed temporary seasonal structure should be made of wooden qué rahment
fnendl* rfiaterial only and no stone/bricks/concret materlal/cement/ltr' 5/steel
should be ‘used for flooring.  No structure of permanent natur" 311 | be
erected/constructed A

9. In eveht of any change in the project proflle a fresh reference shall be mé;u tothe
GCZMA. el

10. The GdZMA may stipulate any additional conditions subsequently if deem 2dinedessary,
for envvronment protection which shall be complied with. o |

-
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B Ref: -VPA/CAN/tZOZ(f)nZl/ Date:- -

4 e h

A !

i 11. The Of, tce of the GCZMA reserves the right to revoke this recommenda | nce
‘ wrthou' pr.|0r intimation of non compliance of any one or of the aforestats il o ditions.
, 12.Yol a_r._fg equrred to obtain all the requisite permrssrons/llcences/NO’ etolifrdm [the
compe: erjt Authorities before actual operation of the said tempo Viistructure
: /enablllng activities. This NOC is issued without prejudice to any other | pe isgion as
requlr idiunder the law including that of ownership of the property, properrw»{ ute,
j; easement [fights, court case etc. As such prior to the erection and oper ) " the
1‘ aforementloned temporary seasonal structure it will be incumbent upon thela pligant
to' obtém < all  the requisite  permission/NOC/licences etc. ni  |the
ziti Authoritpes/Department for any other authority as required under the law i ‘:;‘I:uding
*g from he local authority, Goa State pollution Control Board, Rever hority,
{ Departrnent of Tourism etc. BN i

i verns of

the GCZNIA and or other Authorities/Departments to ensure compllé;nce qﬂati dstated

RS

13: SurprlsEsne inspection shall be carried by the ream comprises of the Expert m\.;i.

i G LRUEL I3, 2T e i e

i condition,” In tase of any non compliance of the terms and condltlons stig |[ tediabove
i the action as deemed fit including that of demolition of structures dl nnection of
1 ' power}water supply will be taken. : i
j 14.Any appeal agamst this provisional permission shall lie with the Hon; ble Na; allGreen
; Tribunal, if preferred with 30 days as prescribed under section 16 of the Na J een
;: TrlbunzlACt 2010 i' : I"iz ;_V
, ;i 15. The Sa;d Structure should be one meter above the ground on stllts of yden poles
14 wherever:p possible. o ’;’ i
ul 16. Adequiate number of bio-toilets/washrooms/waterless urinal of bﬁD ved
techno'Logy of of equivalent technology to be provided for the vrsntors/o s of
sheck/ uts/tents etc. el
it 17.The a '- I"'ant should submit a copy of his GST registration /company fn ri |t ithin 2
ai month: "T"rom the date of this approval. 1
} é 18. The ap _quant will not transfer by any mode his premises to any other per<;'o' 1.
Ny 19.This pe)rmnssxon stands automatically revoked in case of any lllegal/unlawfui/ ral act
i dohe by, the applicant/proponent and or agent, lawful power of attor : ;older,
,f author zed person any person acting for on behalf of the appllcant/prppo 13 tiin the
i ‘ said striutture i ! : '
20. Further thrs, approval also shall stand automatically revoked in ca_se orf elrpf”'_ anding
order pf lcourt of law/tribunal, arbitrator, quasi-judicial 2 : etc } ‘iniffbrde and
. su preﬁsed By the applicant/proponent or otherwise. . |
0 21. Allltemlporary structure shall maintain a standard buffer of a mlmmum of 3 from|the
' } hu s/tqnt /.C ,ttage : : -
i [ e o ot i !

' L. ! ? |
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Ref.N:-VPA/CAN/2020-21/
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..',_Ax L
22. Ap]prorihate use of renewable energy such as solar and wmd enefr | f'
wherever p055|ble |

23, PortaHle water requirement for domestic and tourist populatlon Ha I tolk

avallab'l . The quality of water to be supplied should meet the' natl
M asuLes like rain water harvesting should also encouraged to have ! acce
po tab[e water, »

blddegr‘adable and non bio-degradable) shall be provided by the opér‘ato

i & i
Cagi] g
R
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24. Separate bins for different types of solid waste (source segregal{non cﬁ SOl
.

responF;b‘lhty of the plot owner to dispose the waste generated from t’h,.
respective blns The Municipality/Village Panchayat or the contractor ap}po
Delpart \ént'of Tourism , as the case may be , shall collect waste from: tlme
hahd q'ver the non- blodegradable waste to the Goa Waste Managemef
Ca!ang te-by the Solid waste to be transported to the solid waste mana
at ’Calangute by the Village Panchayat in North Goa whereas in south

re ponp:ble of the owner/authorized representative to dispose th

cor poStlng/blogas plant or to owner/authorized representative to dlspo :

con poFtlpg/blogas plants or to transport to the piggeries for the blodegra
25.Collectithe sewage at his own cost from time to time and dlspose it to the e
26.Low wate;r demand toilet (5 liters over per flush),

im lemeh,ted A
27.In ase» the’ Property on which these structure are permitted to be erec ' '
tltlé h, l,de'
this permis ion shall be stand revoked. i
28.Yol, w{l Wl'thln 3 months from the grant of this permnssmn submlt the SUir
the pr perty showing your structures therein. f S
29.The valldlty of this permission is for. 5 years from the date of issue.. T' |
sh ,uldlabtde by the notification dated 3 May 2017 S.0> 1393(E) 1ssued P
of éhe jEnvnronment Forests and climate charge. :;
30. This pelrmxssmn is liable to be revoked, if any it is found at any stage that
contalrjed fa]se information/Wrong plans Calculatlons/documents/M|slea ; q,

31.The llcensee shall maintain hygienic sanitation and cleanliness in an arou

Sh acks}’Huts makmg proper arrangement of disposal of waste/garbage dajlyiiiimhel
ou.ld not discharge dirty water or liquid or garbage m the adjoml | drea

licénses: sh
the plofi*:. .

Low Volume showers and| W
nozzles ' 1/3rd the convention) and. utilization of grey water for ga q 3 nin

s-and dispute/objection to this permission by any such tltle h 1

? :_ : be

senved
olders,

n of

ission
inistry

mformat;on etc or documents submitted as called for in this appllcat;on r‘! “L L
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32.ThL licgn"s"é;'ef.,sthould maintain a dustbin where al| the waste &-garbag.é; Oe Glimbe
anF reéﬁ%?@fﬁhe same regularly, so as it maintain surroundihg area cfléé;n andigiayl

i
i

e % i !
33.The li’c]é;ﬁfsgef should collect all the plastic garbage arnd kept it ready florc eatlo
will be done-once in a week by the Panchayat. (only plastic) St

oy,
dwr l‘ .o . ; ) R i
34.NJcivi!l;gw'ork.or permanent or semi-permanent nature is bérmit’-’téﬁ in |$ett]

segsonal/temporary shacks/huts, 5

i ;e
35.Thié li"crc,’éﬁ'hfs'-;éef' shall not sublet the temporary shacks /huts license grafr;_wtcjac,!5’_&)i iy } o
otI]Her person. SR

36.ThL’ L\i‘g_f)‘e_‘:frjﬁ‘s:eégghpould not employ any foreign national withou.f.c.‘g:v_vorlq‘ pérm }j'ﬁ ;:-
G lverl’j'lfn nt.authority to work in shacks/huts, S " Gl

quen§eeshould maintain register with photo and full détail of the

37.The
Fuld._fﬁbé'{imc']de available to the Panchayat on demand. A copy of the| s |

sho
su mntt’edm the Panchayat and also the licensee should infcpr;medarjd;ge
in the employees list immediately. - Il

] ool

38Ndlactf\’/ltyother than that for which this License has been issuedsffalﬁ'l_f
ther{ aneyjq_in_c;l;uﬁd}ng any nature of illegal activities, :

|

39.Th;£§ Llcenseeshould arrange for parking of the vehicle leaving the pu.l;o‘li;c

|
T P - : I SR
40.Under :[rjo.f;c;mc"u‘mstances the licensee shall have any right to claim N.G._;G. '

b e ) : ) i
Llc:';:;eng_?g_ should strictly remove/demolish/dismantle the . :abay

sh‘ick/b:u;ﬁsﬁ_.,\/;\j/ffc'hin a period of 07 days after expiring of the license. perio a 1dithe

!
p R

bel restored' back to its natural or original form & Licensee shou{l__’dlja | o
cer)-'*fcifi;gg;tg}pn;_pr,before 10" June 2020, | 1
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d ee ‘r’s required to produce the N.O.C. issued by the TOUI’ISU D., {iid |

49, That tlle copy of the license shall be displayed at the entrance at thé sha
that thF customers shall be able to read it directly. ‘

£l ! _:of fire service and take appropriate major in order to ay old l’l 3 ‘

.l v ’i’il; il

’ 44, Fatlure to comply with any of the other condition of C.R.Z.

Department Fire Station, Health authority, Electrici

‘ ca cellatlon of license at once without any notice. ;

, i f l??l !
o g5, The Pan'ch;ayat has no objection to give temporary electrlcal supply to t L

kf per the 'reqwrement of the department during the period of the llcenbe on

' 46.In casel the Llcensee has not removed/demolished the shack/huts wlthln

: time, alnd» |to inform the Panchayat within 10 days of the expiry of the i ;;

am ounlt -déposmed against the shack/huts shall be forfeited to the Par

l an:l the’.Panchayat will be free to demolished the shack/huts WIthoutlany tiee g

i expend tute'incurred thereof shall recovered from the defaulting llcelnseél | |

i tax as per legal provision and the Panchayat will not issue any license he cé_ ithiin
: property to any person including the owner of the property for the follow El% Ve ‘
{ l e : fH e
e l“, ll Hi b
1, 47. The Pa ha,yat reserved the right to wnthdraw/revoke the llcense at‘ 'ny }l}r l
” an}/ noti ce and without assigning any reason thereof. ' " ’ ¥ :l il 1
o N

48.Th it ncp sand shall be removed from the coastal area while erecting slhagc E}
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52.Th% ap{ahe‘:ant should obtain temporary Liquor licence as per. requnremeht 0 ’ '
1 'e';ft-durmg the said period. | j

_.;@é_j;i;s’:..yalid from 28" January 2021 to 31* May 2021..

b 1 : . ’ ¥
lace: - Agonﬁfa Canacona Goa.
Dated:-28 /1/,2@21
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OFFICE GF THE VELL&.GE PﬂNCHAY&T S

Canacona — S. Goa

—— T — — oy — T . S =

Ref.No:-VPA/CAN/2022-23/ /1L N

Read: 1. Application dtd. O3/10j2022 lnwarded under No.—1018 Dtd:- 03/10/2022
2. General receipt No.20 (9§ dtd —]3/ /2./2022
3. General receipt deposited No -
Undertaking of the application dated -13/09/2022
LICENCE

Seasonal license is hereby granted Shri. Shoumirsh Parth Naik Gaonkar alias
Shoumirsh Parth Desai r/o Kindlem, Canacona to Install/Erect Seasonal
/Temporary 09 huts at Agonda as per the Sketch submitted, in Survey No. 101/4
of the Revenue Village of Agonda.

This Seasonal License is subject of the following condition.

1. The Provisions of the CRZ Notification 2011, as amended, should be strictly
adhered to by you. No activity in contravention to the provisions of the CRZ
Notification shall be carried out.

2. The project proponent/Applicant shall ensure that during the errection of
temporary seasonal structures, no sand dunes, if any, shall be altered under
any circumstances. An adequate setback of at least 3 meters shall be
maintained between the dune line and base of the shack & huts. The sand
dune, if any, on the site should not be disturbed in any way.

3. The beach vegetation (ipomoea creeper) has to be protected by
maintaining a buffer of at least 3 meters between the vegetation line and
the base of the huts/structure, so that vegetation can rejuvenate itself in
space and time. The Mangroves if any, on the site should not be disturbed
in any way. A

4. No ground water shall be tapped at the proposed site.

5. The applicant shall take al requisite environmental safeguard to ensure that
there would not be any environment degradation in this area.

6. The traditional access, right of way, easement shall not be blocked by the
applicant/project proponent.

7. The project proponent/applicant should not exceed the dimensions of the
temporary seasonal structure/huts as approved.

8. The proposed temporary seasonal structure should be made of wooden or
environment friendly material only and no stone/bricks/concrete
material/cement/iron rods/steel should be used for flooring. No structure
of permanent nature shall be erected /constructed.

9. In event of any change in the project profile, a fresh reference shall be
made to the GCZMA.

10.The GCZMA may stipulate any additional conditions subsequently if
deemed necessary, for environment protection which shall be complied
with.
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Lctn OFFICE OF THE VILLAGE PANGHAYAT
:&‘.j; Agonda — Canacona = S, Gaa Rk
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| #D:- (sarpanrh ».poagonda@gmail.com)

Date:-

11.The Office of the GCZMA™¥&serves the right to revoke this
recommendation/clearance without prior intimation of non compliance of
any one or of the aforestated conditions.

12.You are required to obtain all the requisite permissions/licences/NOC etc.
from the competent Authorities before actual operation of the said
temporary structure /enabling activities. This NOC is issued without
prejudice to any other permission as required under the law including that
of ownership of the property, property dispute, easement rights, court case
etc. As such prior to the erection and operation of the aforementioned
temporary seasonal structure it will be incumbent upon the applicant to
obtain all the requisite permission/NOC/licences etc. from the
Authorities/Department for any other authority as required under the law
including from the local; authority, Goa State pollution Control Board,
Revenue Authority, Department of Tourism etc.

13.Surprise site inspection shall be carried by the ream comprises of the Expert
members of the GCZMA and or other Authorities/Departments to ensure
compliance of aforestated condition. In case of any non compliance of the
terms and conditions stipulated above the action as deemed fit including
that of demolition of structures disconnection of power/water supply will
be taken.

14.Any appeal against this provisional permission shall lie with the Hon,ble
National Green Tribunal, if preferred with 30 days as prescribed under
section 16 of the National Green Tribunal Act, 2010.

15.The Said Structure should be one meter above the ground on stilts of
wooden poles wherever possible.

16. Adequate number of bio-toilets/washrooms/waterless urinal of DRDO
approved technology or of equivalent technology to be provided for the
visitors/occupants of shack/huts/tents etc.

17. The applicant should submit a copy of his GST registration /company from
etc. within 2 months from the date of this approval.

18.The applicant will not transfer by any mode his premises to any other
person,

19.This permission stands automatically revoked in case of any
illegal/unlawful/immoral act done by the applicant/proponent and or
agent, lawful power of attorney holder, authorized person, any person
acting for on behalf of the applicant/proponent in the said structure.

20. Further this approval also shall stand automatically revoked in case of any
standing order of court of law/tribunal, arbitrator, quasi-judicial "™ etc.
in force and suppressed by the applicant/proponent or otherwise.

21.All temporary structure shall maintain a standard buffer of a minimum of 3
m from the huts/tents/cottages
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22.Appropriate use of renewable energy such as solar and wind energy to be
used wherever possible.

23. Portable water requirement for domestic and tourist population has to be
made available. The quality of water to be supplied should meet the
national standard. Measures like rain water harvesting should also
encourage having access to clear and portable water.

24, Separate bins for different types of solid waste (source segregation of solid
waste biodegradable and non bio-degradable) shall be provided by the
operator. It will be the responsibility of the plot owner to dispose the waste
generated from their plots to the respective bins. The Municipality/Village
Panchayat or the contractor appointed by the Department of Tourism , as
the case may be, shall collect waste from time to time and hand over the
non-biodegradable waste to the Goa Waste Management Facility at
Calangute by the Solid waste to be transported to the solid waste
management facility at Calangute by the Village Panchayat in North Goa
whereas in south Goa it will be responsible of the owner/authorized
representative to dispose the same by composting/biogas plant or to
owner/authorized  representative to  dispose the same by
composting/biogas plants or to transport to the piggeries for the
biodegradable waste.

25.Collect the sewage at his own cost from time to time and dispose it to the
nearest STP. _

26.Low water demand toilet (5 liters over per flush), Low Volume showers and
wash basins nozzles (1/3™ the convention) and utilization of grey water for
gardening to be implemented.

27.In case the property on which these structures are permitted to be erected
has served title holders and dispute/objection to this permission by any
such title holder/holders, this permission shall be stand revoked.

28.You will within 3 months from the grant of this permission, submit the
survey plan of the property showing your structures therein.

29.The validity of this permission is for 5 years from the date of issue.. The
permission should abide by the notification dated 3™ May 2017 S.0>
1393(E) issued by the Ministry of the Environment, Forests and climate
charge.

30.This permission is liable to be revoked, if any it is found at any stage, that
application contained false information/Wrong plans
Calculations/documents/Misleading or false information etc. or documents
submitted as called for in this application.

31.The licensee shall maintain hygienic sanitation and cleanliness in an around
the seasonal Shacks/Huts making proper arrangement of disposal of
waste/garbage daily. The licensee should not discharge dirty water or
liquid or garbage in the adjoining areas of the plot.
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all the waste & garbage will
be dumped and removed the same regularly, so as it maintain surrounding
area clean and tidy.

33.The licensee should collect all the plastic garbage and kept it ready for
collection which will be done once in a week by the Panchayat. (only
plastic)

34.No civil work or permanent or semi-permanent nature is permitted in
setting up the seasonal/temporary shacks/huts.

35.The licensee shall not sublet the temporary shacks /huts license granted to
him to any other person.

36.The Licensee should not employ any foreign national without work permit
issued by the Government authority to work in shacks/huts.

37.The Licensee should maintain register with photo and full detail of the
employees and should be made available to the Panchayat on demand. A
copy of the same is to be submitted in the Panchayat and also the licensee
should informed and enter any charge in the employees list immediately.

38.No activity other than that for which this License has been issued shall be
carried on in the area including any nature of illegal activities.

39.The Licensee should arrange for parking of the vehicle leaving the public
roads free from obstacles

40.Under no circumstances the Iicénsee shall have any right to claim
N.O.C./License during the following years.

41.The Licensee should strictly remove/demolish/dismantle the above
permitted shack/huts within a period of 07 days after expiring of the license
period and the place be restored back to its natural or original form &
Licensee should apply clearance certificate on or before 10" June 2023.

42.Use of loud speaker and fireworks is strictly prohibited, however the
licensee may use light music without causing any disturbance to the
neighbors but not beyond 10.00 p.m. in any case.
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43.The Licensee is required to produce the N.O.C. issued by the Tourism
Department and Department of fire service and take appropriate major in
order to avoid any untoward incident.

44.Failure to comply with any of the other condition of C.R.Z. regulations,
Tourism Department, Fire Station, Health authority, Electricity Department
etc. shall lead to cancellation of license at once without any notice.

45.The Panchayat has no objection to give temporary electrical supply to the
Licensee as per the requirement of the department during the period of the
license only.

46.In case the Licensee has not removed/demolished the shack/huts within
the stipulated time, and to inform the Panchayat within 10 days of the
expiry of the license than the amount deposited against the shack/huts
shall be forfeited to the Panchayat treasury and the Panchayat will be free
to demolished the shack/huts without any notice and the expenditure
incurred thereof shall recovered from the defaulting licensee as property
tax as per legal provision and the Panchayat will not issue any license
henceforth in that propel‘ty to any person including the owner of the
property for the followmg flVayea rs.

47.The Panchayat reserved the %‘lght to WIthdraw/revoke the license at any
times without any notlce and without assigning any reason thereof.
48.That no sand shall be removed from the coastal area while erecting shack

or for making platform for the shack.

49.That the copy of the license shall be displayed at the entrance at the shack
premises so that the customers shall be able to read it directly.

50.Putting sign board on prominent place displaying no smoking, No splitting
area within the premises.
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WIVREIT ~ sy PH.NO.2637357 }
(Website:- waww.vil Eagepanchayaiagonda.com) Email 1D:- (sarpanch.v.p.agonda @gmail.com)
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—._—.——n—--——-—-——--—-———-_——-—
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Ref.N:-VPA/CAN/2022-23/ Date:-

51.No tobacco product will be sold within 100 mts. Radius of any educational
Institution.

52.The applicant should obtain temporary Liquor licence as per requirements
of concerned department during the said period.

53.The licencee should produce approval of Pollution Control Board within 15

days from the date of receipt of this licence.

54.No beds and tables are allowed on the beach.

55.Wet garbage of the restaurants should be strictly handed over to the
agency appointed by the Panchayat on daily on payment of monthly
charges of Rs. 5000/-

56.The License is valid from 16/12/2022 till May 2023.

Place: - Agonda, Canacona-Gog, iy
Dated:- 16/12/2022

el

| SARPANCH

VILLfG%amAYA*

AGONDA, GANAGONA-GOA

TO, SSaar’
Shri. Shoumirsh Parth B Gaonkar alias Shoumirsh Parth Desai,
Kindlem, Canacona,
Goa. '
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GOVERNMENT © (R
DEPARTMENT OF a0 o
Block No. 43,(38"““:‘“1“““‘
Mathany Saidanht c'h" Got . .
Complex, MoVE o504 _gw, gontourism-gov-in
X Tel, 0832~ 'chf“ s
— Emm1detgoamurismsm\lhmncr-'.‘-;rgmni‘,ﬁ‘m‘ Dated: 26-Dec-2022
No.: Pyt Huts-Tents/2022-23/SHAS000161
To,

Shoumirsh Parth Chandrakan i
_ . { Naik Desai
RAMBONS RESORT -

Kindlem, Agonda,

Canacona,South Goa,

Pincode -403702 16612035, dated
. s 3 3 ©

Ref: Approval of GCZMA No.G

e .‘Wmﬁoafm&e
ents I i

Sulb: Registration Certificate for Temporary HuiS/T‘

Tourist Season 01-0¢1-2022 to 31-May-2626.
! ») addressed t© Director of

- ted 25”_/29’2—

This has reference to your application ds

Tourism on the above cited Sub,ject_
Jment has No Objec tion for Registration
Dep ¥

{ny the above context, it is informed that this e property pearing Survey No.
of Temporary Ac Huts-3 Nos., Non Ac Huts-4 N0 in Pm:{ : spe,ason gy
JA. < 4a.cater’ y - I "L{D- thg T(}URS 2 - -
101/4 of village Agonda to cater fhe tourists floeds ;.‘by - ontblc Figh Coustof Bonbay ot
d by the Goa Coastal Zone Management
1 of temporary seasonal structures. for

2026 subjeet to compliance with:-the directives issue
Goa from: time to-time and with the directions jssue
Authority (GCZMA) and Teuriso Policy for Registratio
37-May-2026 for strict compliance:-

Tourist Season ﬁamz(i)'l-Oct-ZO’zz to.

| The Temporary A¢ Huts-5 Nos., Noi A¢ Futs-4 Nos, shall be put up only in the Survey

No .mlﬂ-_simated at Agonda.

2. The Registraﬁoh;granted: shallbe v 7
May-2026 and shatl be subject o the applicant obtaining the required
the Village Panchayat’Muncipality, Fire Services, Commercial Taxes
erned authorities:

alid for currenl Tourist Season i:e. from the date of issue of

registration upto 31
licenses/permissions from:

Department and other ¢onc |
3. it FomPRiEg ,S:hackmgﬂgnts ‘31}9.-1.1 be mate ot of oo-friendly materials like
bambooes/wooden poles with thatched palm TeaVWQ\atéhc_&bmbwmat roofing and NO TIN oF Vv
PLASTIC SHEETS shall be used. No "’“"_‘“}“um mnmucﬁm,mateﬁ;‘ J : i

gtructures o jyon sections of any nature ghall"bc.anwﬁ -toh %% terials nor IroRn
SNepum can be of wooden planks. Ne cemenm(m&pm A e flsgd. The ﬂmr ag the
N?é‘*\\ sons issued by the GCZMA in thiese Fegam}thh é_or shall be allowed. The -
4 J=iba vila ~§£ﬁ¢h§yaﬂhﬁuﬁﬁvﬁiﬁy~§hﬁi-preu% Thave to pe srictty followed. The

J&fled Village =
e - thy S
< “Ient constriction in the

MY




ont of fees by the applicant of

Vistrution is issued subscquent to 1h* pY
; @k‘Card dated 26-Dec-2027.

qtiofn with Lamanis, Masscurs and
gpalit

l']\Dhc in any 1“(:3::] 'ic,ltw(;u,

' R
4 Jr* c.
t .leI!ﬁ not have any criminal re¢ sh’m’ -

~40

T el ets, garbage ora

i drugs, immoral aclivitics: , age from the toflets, garbage or any
oW

:ﬁmmﬂgﬁmnm discharge dirty water, |,qu il be required fo ;nfxint:h:):wn dust
o theBeach, or inlo the sand. The applicd? y for nan-bisaegracaiie waste,
, éﬁﬁfdcgrndublc waste with o ”:an ¢ i:cic water generated from washing,
.ﬁi‘iﬁﬁm“ il also maintain a container (o colle®! " wd cost.

%_tc:;mrﬁnsﬁnll be disposcd off by applicant ar jis o%% s oitet s ility which as far as possible
. ;_’Emappl-cml will be required to compulsorily pro il ;. The toilet facility should be either
a‘!mufd" be eco-fricndly for their respective Shack/Huts 1 °

MIO toilet/Chemical mobile toilet. kept clean. Burning or buying of
9. Area surrounding the temporary Shack/Huyt/Tents must arbage, fire wood, charcoal, etc. ig

S dirt'B

waste/garbage in any form is not allowed. In case, anY (ation/sand dunes, the N,O.C
found behind the Shack/Hut/Tents or nearby or in the bushes/ 82

of the applicant will be cancealled,

10. No foreigners shall be permitted to worlk in a0 tempoTary Shack/Hut/Tents without

work Visa.

11, '"No smoking' and 'No spitting' board has to be disp’ﬂlf‘"d by each applicant within his/her
temporary Shack/Hut/Tents and shall obserys the rules and regulations under the Goa
Prohibition of Smoking and Spitting Act, 1997 ad the central act i.e. Cigaretts and Other
Tabacco products Act. Further, the N.O:C issued by the Department of Tourism should be
displayed within the Shack/Hut/Tents premises which should be visible to the
Guests/Authorities.

12. The applicant shall take due care notto disturbany existing sand dunes and pioneer beach
vegetation covering the-sand dunes.and they shall be protected and conserved. Failure to protect
and conserve the same, the applicant will be held ksponsible for violation of CRZ Notification,
1991 and CRZ notification 2011 and-action initiald sgainst {he. violators,

13. The applicant havenorrightto. object any Shack permiteq. by the Department of Tourism o
identified beaches of Goa in front of the: Private. Property,

14, In case it is proved that the.ownership-of the lad s . olin
who issues the Registration with the-photography ldf‘lhty % pro
the Registration shall stand cancelled/revoked fuy, With 7
Depariment may also file criminal cases if necmaw
15. In case of failure to-abide amy conditions as apy,‘kw
Under ¢hs

he/she shall be debarred from applying for: Sh"lcklawT § Certificate of Registration

®name of applicant/land-owner
claimed in the application form,
thout any firther No’ﬁce. The

tS m.
three years/tourist season. ' Privite property for the next
16. In the event of any complaint received tigﬁuﬂst‘:[h\3
QU P
N,0.C granted shall be cancelled/revoked. Cant With documental st e

P (’;S ROMgplicant shall follow any other instriction/org, Ls;

) g : _ e - o = ,’:b; s
m £ . . : ythls'DePBnmentﬁom‘;ﬁme.to




the respective viliage
by

3] , yerifie? ™ rary Sbﬂcklﬂuffrw‘s'

- & o .

. B , 28 ; TemP . . o Jetter/License
e cssary oOwnership Title/Form | & X1V to be gcruﬂ“i”gu’oﬂ o nd the penmsslﬂn
b ' is o

i VWM"‘?“PM“J’ before granting of ticense fo7 mgom‘ T cmyat/Muﬂdpm ’
5.only a No.objection Certificate from the gcpsﬂmcﬂt 22F o gny manoer
¢ the Shack/Hut/Tents shall be issued by respectiv® ¥ ,,aasihw in
sl e i g By ! : oSF s e B
©of any Hilégallty, this Department shall not be held © yours Faithfullys

G;nesh Teli |
oscribed Authority &
Pr uty -DirectOY-of T ourismt

Dep ath Zone Office)

(So
Copy to: Agﬂﬂd&

1)The Sarpanch/Chief Officer, Village Panchayat/Municips) gowsel
2)The Collector, South-Goa,

3)The:Superintendent of Police, South-Goa,

4)The Chief Electrical Engineer, Panjim-Goa.

5)The Chief Electrical Engineer;Pubtic Works Department, pagji %
6)The Commissioner, Commercial Taxes, Vikrikar Bhavan, Fassi -{Gos.
7)The Direstor, Fire.& Emergency Services, Santa Tnez, Paji- G2
8)The Police Inspecter, Teudst Police Cell, Panaji - Gea.
9)Guardfile,

10O/,
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